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0uh ScET. 	(See ktule42) 

.- 
Ap pJ I Ciflt (3) 	ik4i 

scndents(S)  

for P0l1CanL() 

Jh VCate f o r RespondCflt() .. 

• 	I-Iéard Mr L3.Mala]car, learned Counsel 

for the applicant. 

Application is admitted. Issue Usual 

riotice.li for the records. 

List on 13 .11 .2000 for written state-

ment and further order. 

Heard Mr Malakar on the interim pray 

Also heard Mr A.b ROy,learned Sr.C.G.S.0 
1 for the respondents. Issue notice to show 

Cause as to why the interim order as prayed 
• 

	

	for shall not be granted. Returnable by 
1 3 .11.2000.r4eanwhile the departmental 

prcceeding initiated against the applican- 

	

shall remain suspended till13.11.2000. 	\ 

-i:_--- I 
vice _Cha irma(\ 

pci 	 • 	 I 
r1 

13 .11.0 	Writtcri 	 as 	, ,•J•J - ------------------- 	
ezi .iiea 	ase' 

is ready for hearing. 	 . . 
List On 6.3.2001 for hearing. In the 

meantime the applicant may file rejoinde. j 
• 	 . if so advised. 	 • 	

.. 
• 

-• 	 / 	• & il)/ 

• 	 . - Vice_Chajrd. 
' 

lL; 

otes of the Reqisry DATE 	ORDBR OF THE TRIBUNAL 
....... 

7.9.00 •  present: The Hon'ble Mr JustIce D.N. 
Chowdhury, Vce-Chsrman. 

tppiicaa 
form and siUio L14. 
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6.12.00 	Heard W.B. Malakar, 	 . 
• 	 counsel for the applicant and aXo. 

•Mr..' A. Deb Rby, learned Sr. C tt. 
•Govt Standing Counsel for th"iespo 

.5 I 	 •' 	\ 	-, 	 / 	\ 

-dents. 	 . 
• 	.•'I•' 	

,ç'5'\' 	• 	
t/ 

1t appears that the/matter\ 
• 	. 	 'ç been brd5ghtat .the.insnce of t e' 

applicant. Mr' Malakar/has Stat 	L 
\ A 	 \ ' 	 / 

• 	 : tht tough the ordedaed 	tOO 
irithe.order sheetightly-p inted 

• 	 otsomemitakes/in-the-or erwherein 
it was recorded 	at the 	itteri state- 

/ 	6, •  -ment has been/filed in act, written 
I 

• 	••• 	,• ' 	• statement is et to be iled and the 
case is lisyd for he ring on 6.3 2001 

In t,}e .meanti e, the respondents  
• 	• 	•t 	-I ,,. 	.-. 	 - 	 -

•• 	' 1 

	

* 	 may file/Ivx1tten $ atement within four 	JI  
weeks f/om toda9 arid the applicant may 
\submWrejoinde wjthin two weeks there-

;• ,••f 	.- 	 ••  ro 

-

/

'-anw le, the order dated 
•t2000 s extended until,further 

rs.L st-on 18.12Q4or---fürther 
 r 

Vice-Chairman 
•.•, 

	

6 12.2000 	Heard Mr.B.Malakar,learned counsel for the 
applicant and' also Mr.. Deb Roy, learned Sr 	.. 

• 

	

	Central Govt Standing Counselfor' the respondents. • 
It appears thcit the matter has been brought 

c3& 	 at tie instance of the applicant. 	.,Malakarha,S 	-•• 

// 	 pointed outthat ir the 

4 'Z/iy0 	contains some mistakes, wherein 1twaA recorded that 	' 

the written statement has been filed thôugh.in fact, • 
I 	•'• 	' 	. 

written statement is yét 'to be filed and thebase 	5 

fr)vi) 	 Is listed for hearing on  

2 In the meantime, the respondents may file 
writleri statemnt wItinfourWeekS from today aidr. 
theappliccint mly submit re.jonder within two weeks 

' 	 therefrom. • 	 • 	 •-: 

?th'riwhile, the drder 
until further. orders 	•- 	 :- • 	• 	 - 	'• 'c 	• • •• 	•?. 

\ 	 List on 6.3/2001 for hearfrig. • er. 	 ' 

p 
-C-hairman 
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Order of the Tribunal 

19.6.01 
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N 
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1 

Kt 
3 	O\./JL1 2vL) 	 (1 

SCcc 

at 

9 6 0 / 

On the request of Mr-G.B.Das holding 

brief of Mr B.Malakar,learned counsel 

for the applicant the case is adjourned 

for the day. 

List on 11.7.2001 for hearing. 

- --k 
Member '' 

	

Vice -Ch airman 

1' pg 

- 

111.7.01 Heard Mr.B.Malakar. 1eaned COUfl 

sel for the applicant and Mr.A.Deb Roy. 

1earned - r .0 .G.S.0 • for the respondents. 

JArnent delivered in open court, 

kept is sepate sheets. 

The application is allowed in ters, 

me of the order • NO order as to costs. 
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,. "NTRAL ADMINISTRATIVE TRIBUNJ 
GUWAHJTI BENCH 

. original Application No i  301 of 2000. 

Date of Decjsjon. l •7I2O01•  •  øSe• . • •.. 

Petitioner(S) 

B.Jaar. 	
Advocate for the 

Versus 	 Petjtjonr(s\ 

uncn. &Ida& others 	
Resr)rIdeflt.) 

Mr .Dbftoy, 	
Adrocat for the 
Rc.spoden; 

THE HON!BL 	JUSTiCE D.N.CHOWDHURY, VICE CHAIRMM. 
THE HCN'BLr )TR. 	 ADMINI5TRATI(j MEMBER. 

16 
Whether Reporters of localper 
judgme ? 	 5 may be allowd to see the 

2- To Le referred t the Reporter 
or not ? 

Whether their Lordshjps wish 
to see the fair ccpy of the J 

ment ? Vether.the Judgment is to 
be circulated to the other Benches 

Judgrnnt delivered by Non' ble : 

J. 	 - 



CENTRAL ADMINISTRATfl)E TRIBUNAL. GUWAHATI BENCH 

Original Application No.301 of 2000. 

Date of Order This is the 11th Day of July. 2001. 

HI BLE MR .JUSTICE D.N.CHOWatJRy, VICE+CHAXRMAM. 

Hal '312 MR.K.X.SHJMj,, ADM!NISTPJtTIVE MEMBER. 

Shri Nripen Deka, 
Telegraph Man (0). 
Office of the Chief Telegraph Office, 
Guwahati Branch, 
Guwahati. 	 . . . Applicant. 

By Advocate Mr.B.Malakar. 

The Union of India 
represented by the 
Chief General Manager, 
Assam Telegraph Circle, 
Guwahati. 

2 The Divisional Engineer, 
C1T.O.., Ouwahati. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY • (V.c.) 

This is an application under Section 19 of the 

Acbninistrative Tribunals )t, 1985, assailing the legi'. 

tiinacy of the denovo proceeding initiated by the respondent 

N092 in the following circumstances. 

The applicant, at the relevant time, was working 

as a Telegraph man in Central Telegraph Office, Guwahati. 
with 

He was servedLa memorandum of charges dated 30.7 .1999 

for allegedly not delivering three telegrams on different 

date to the addressees though it was shown that he had 

delivered the telegrams in question. He was accordingly 

charged with violation of Rule 3 (i). (ii) and (iii) of 

Contd.. 2 
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CCS. CCA Conduct Rules, 1964 • The charge. was enquired 

into through an Enquiry Officer. After conclusion of the 

enquiry the Enquiry Officer submitted the Enquiry Report 

dated 19.5 .2000/12.6.2000 exonerating the applicant from 

the charges. The S.D.E.(Admn.), CTO, Guwahati by his 

communication dated 20.8.2000 submitted a report to the 

Divisional EngineermcumiDiscipinry Authority informing 

the Disciplinary Authority that the S.D.E. (AdIa) did 

not agree with the report of the Enquiry Officer as 

the same was defective in his opinion. Acording to 

the S.D.E. (Admn), the applicant was to be punished so 

therefore he forwarded all the connected records to the 

Disciplinary Authority for necessary action. The Disci-

plinary Authority, in consequence issued a fresh zmo-

randum dated 11.8.2000 and the applicant was served 

with a memo of charges and the respondents accord. 

ingly sought to hold a denovo enquiry on the charges 

from which the applicant was exonerated. Hence, this 

application. 

39 	 Mr. B. Malakar, learned counsel for the 

applicant, assailing the impugned action for denovo 

enquiry of the respondents, has submitted that the said 

action is arbitrary and discriminatory and therefore vio. 

lative of Article 14 and 16 of the Constitution. The learned 

counsel for the applicant submitted that the charges were 

enquired into by a duly appointed Enquiry Officer and on 

evaluation of the materials on records the Enquiry Officer 

submitted the Enquiry Report • It was for the Disciplinary 

Authority to consider the said report and accept or reject 

the same. In the instant case the Disciplinary Authority me-

chanically acted on the note of the S.D.E (Admn) without 

Contd.. 3 
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applying its mind. the learned cowse1 submitted that 

on the Lace of the materials on records there was, no 

justification in initiating a denovo enquiry against 

the applicant on the same charges on which the enquiry 

has been held, 

4. 	Mr.A.Deb Roy. learned Sr.C.G.S.co appearing 

on behalf of the respondents submitted that the Disci-

plinary Authority not being satisfied with the Enquiry 

Officer oflly, initiated the proceeding providing oppor-

tunity to the applicant to vindicate his stand. Mr'.Deb 

Roy submitted that the action taken was bonafide in the 

interest of the administration. +he issue rised herein 

is not the question of bonafide, but the issue pertains 

to the legitimscy of the denovo enquiry. on a matter 

which was already enqui.red into. The discretion Is vested 

on the Disciplinary Authority to initiate a departmental 

proceeding on good and sufficient reasons • Admittedly the 
department initiated 
the proceeding to enquire into the alleged misconduct. 

The Disciplinary Rules, more particularly ccs and CCA 

Rules provide for conduct such Discip].&nary Proceeding. 

Provisions for imposing a major penalty is provided in 

Rule 14 under the said rules • After completion of enquiry 

the Enquiry Officer is required to submit the report 

to the Disciplinary Authority alongwith the records 

k,---  - ~' 

	

	 V---,  
8ubmltted--report on assessment of the material on records 

and findings to the charges. The Disciplinary Authority 

likewise, is entrusted by the Rule 15 to take action on 

the Enquiry Report. Sub-rule 1 of the Rules provides 

that the Disciplinary Authority, if it is not itself 

the inquiring authority may, for reasons to be recorded 

by it in writing, remit the case to the inquiring authority 

Contd.. 4 
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for further inquiry and report and the inquiry shall 

thereupon proceed to hold the further inquiry according 

to the provisions of Rule 14 j, as far as may be. The Sub-

rule 2 provides that the Disciplinary Authority shall, 

if it disagrees with the findings of the inquirnq author-

ity on any article of charge, record its reasons for such 

disagreement and record its own findings on such charge 

if the evidence record is sufficient for the purpose. 

5. 	In the instant case, the Disciplinary Authority 

did not act as per Rule 15 • In the fresh memorandn no 

reasons was indicated as to why S.D.E. (Admn) did not 

agree with the findings and reccnunendation of the Enquiry 

Report. NO other materials are also discernible as to 

the said decision. The ddscretion of the Disciplinary 

Authority is not absolute, or unfettered. Guidelines are 

explicit in Sub-rule (2) of Rule 15 enabling the Disci-

plinary Authority to difer with the findings of the 

inqáiry authority on any article of charge only on record-

ing its reasons for such disagreement and not otherwise. 

Any other methodology is forbidden. The impugned action 

of the respondents to initiate denovo enquiry on the same 

charges against which the applicant was exonerated, cannot 

be sustainable in law. 

Accordingly, the memorandum dated 11.8.2000 

and the consequent decisions taken thereafter are set 

aside and the respondents are d.trecited to take action 

on the Enquiry Report dated 19.5 .2000/12.6.2000 sub-

mitted by Mr • S. 8. Sikidar., Enquiry Officer and pass 

Contd.. 5 
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necessary order as per law. 

With this, the application is allowed. 

There shall, however, be no order as to costs. 

(KK.$HJ4RMA) 	 (D.N.CHOWDHTJRY) 
ADMINI$TRATIVE MEMBER 	 VICE CR&IRMM 

BB 
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IN THE CENTRAL ADM
--------

INISTRATIVE TRIBUNAL: GUWAHATI BENCH 
GUWAHATI. 

0. A. No. 	64' 12000 

Shri Ni'ipen Deka 

Union of India& Ors. 

INDE X 

Particulars 	. 	 . Annexures 

Application under 

Section 1 9 of the CAT 

Act. 

Verification 

Annexure - 	 - A 

Annexure 	 - B 

Annexure 	 - C 

Anneure 	 - D 

7, Annexure 	 . - E 

8. Annexure  

Page 

Filed by 

i  ~ 
Advocate. 

) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

GUWAHATI.' 

An application under. Section 19 of the 

Central Administrative ¶Lribunal Act 

1985. 

Date of Tiling : 

Registration NO. 

Signature - 

REGISTRAR 

Contd... 2/- 
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1.. Particulars of the : 	 (1) Shri Nripen Deka, 

V 	

V 	
Applicant Telegraph man (0) V 

V  

office of the Chief 
• 

Telegraph office, 

Guwahati Branch, 
V  

Guwahati. 

i.(a) Particulars of the : 	(i) The Union of  India, 

V 	 respondents represented by the 	
V 

Chief General Manager 

Assam Telegraph Circle, 

V Guwahati, 	
V 

V 

(ij) The Divisional Engineer, 

V  C.T.O., Guwahati. 

V 	 (b) Address for service : As above. 

of notices 	V  

V 	
(c) Particulars of the 

: Office Memorandum No. 
V 	

V 	
order against which 

DE/CTO/DISC/ ND/20002001 / 
V 	

• 	 this application has 
• 0, dtd. 	11/8/2000 

V 	
been made, 

issued by Respor.ent 

• No. 2 for holding 	V 

• 	 • 	

• denovo Enquiry against. 

- 	

V  

• 	
V 

V 	

• the applicant. 

• V 	 2. JurisdIction of the • The applicant declares 

iba1 	V 	

• V  that the subject matter 	
V 

Contd,.,. 
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of this application is within 

the jurisdiction of this 

Iibunal. 

Limitatón 	: 	The applicant further declares, 

that the application is within 

the limitation prescribed by 

Section 21, of the CAT Act 1985 

Facts of the : (1) The applicant is working as 

dase 	 telegraph man in the Central 

Telegraph office Branch Guwahati. 

Panbazar.Guwahati. He is a 

confirmed employee of the 

Telegraph Department. 

In the year 1999, a departmental enquiry 

was started against the applicant and a chargesheet 

vide: Memo NO. PF/D-82/99-2000, dtd. 30-7-99 was issued 

by SuDivisional Engineer (G). One Inquiring Officer, 

J : ameiY, -Shri S. K. Sikidar was appointed as an Enquiring 

officer vide Memo. NO. P.F./D-82/99-2000, dtd. 31-8-99 

and Shri J.N. Dutta, TEO (TGI -Iv), CTO, Guwahati was 

appointed as Presenting Officer. In the begining of 

the enquiry, the applicant submitted regarding the 

power of an officer who was lower in rank and was 

simply looked after the duties of the disciplinary,  

authority. This issue was not settled and the Enquiry 

6 

Contd... 
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started. It was also submitted by the applicant with 

• 	regard to the appointment of the Presenting Officer that the 

pplicant having submitted several allegations against 

the presenting Officer, his appointment as P00* may 

prejudice the interest.of the applicant. 

Copies of the representation submitted by 

the applicant in these respect are annexed 

here to and marked as ANNEXURE - A, A 1  

to this application. 

That there were articles of charges against 

the applicant. The allegation centered round non-delivery 

of a telegram bearing NO. 117/24th through T.I.-117. 

Although the said telegram was shown as delivered in fact, 

the same was not delivered and was found lying an in due 

point on 30.3-99, accordingly, the Memorend.urn was issued 

alleging violation of rule 3(1)(11) and (iii) of CCS,CCA 

Conduct Rules, 1964, and accordingly an enquiry was held 

under Rule 14 (2) of CCS,CCA Rubes, 1965. 

• 	 (iv) 	That the applicant even after submission of his 
primary 

- 	• 	 /objectionperticipated in the proceeding and hear- 

- 	ing took place on 30-1299. The same P.O. produced all the 

documents enlisted in AnnexureO 3 of the Chargesheet 

issued. it is stated here that although the P.O. submitted 

- 	 Contd..... 5/- 



.

'Oe 
. 	

\ 

- 	5- 	 - 

15 Nos of documents at the time of prilirninary hearing , 

only 6 of them were exhibited. 2 state witnesses out of 

three mentioned in annexure -4 of the chargesheet were 

examined and they were cross examined by the applicant. 

At the close of the enquiry, the Enquiring officer 

submitted his report on 12.6.2000. In the report, the 

E.O. before discussion of evidence of the witness 

and the defence observed: 

As per rule 14(3) of CCS-CCA Rules, 

1965,   Annexure-1 shall drop with the substance 

of the imputation of mis-conduct or mis- - 

behaviour in 2 .definit and distrinct articles 

of charge.. in the Chargeseet in question, 

two articles were mentioned: article 1 in 

• 	annexure-1 and article 2 in Annexure-2. 

It is not clear whether there were 31 

charges  against 3 undelivered telegrammes 

or two charges as mertioned in Annexure-2 

or charge framed in article I without 

• 	mentioning the provisions followed by the 

SPS which was mentioned in Annexure 2. 

Further, there xax is no rule like CCS(CCA) 

• 	 Conduct Rules asrnentioned inCh.rgesheet 

• 	instead of CCS (Conduct Rules) 1964 which 

is the serious lapse in framing chargesheet," 

Thereafter, the %quiry staxtact Officer started 

discussion of the evidence of the witnessess and held: 

Contd.... 6/- 
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In departmental enquiry standard of 

prof required is that all pre-ponderance 

of probabilities and not proved beyond 

reasonably doubt. In the instant case 

the probabilities are not feasible. Further 

officer perforthing current duties of a post 

cannot exercise statutory powers under the 

rules in cases which cannot brook delay 

issuance of chargesheet is a statutory powers 

and could not be done after join of competent 
II 

authority. 

In conclusion after asserting of the 

details of the evident and relevant circumstances, 

the undersigned is of the opinion that charge skeat 

framed against Shri Nripen Deka are not proved. Rather, 
due' 

charges are framed without/care and attention. Hence, 

the charge may finally be exonerated from the 

charges. 

A copy of the Enquiry report is annexed 

hereto and marked as Annexure-B to" 

this application. 

v) 	The report of the Enquiry officer being 

submitted. It was written to the iscipiinery authory 

by the SDE(Admn), CTO, Guwahati stating that he was 

not aggreeing with the report of the Enquiry Officer 

which was defective and he was also observed that the 

SF5 who got punishment under Rule 14 case. The relevant 

records and the Enquiry report was sent to the 

Disciplinery authority, the Respondent No.. 2. 

Contd... 
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A copy of the said letter is annexed 

herewith and marked as Annexue-C to 

this application. 

(vi) 	Thereafter, another chargesheet was 

issued to applicant vide Memo NO. DE/CTO/DiSc/Nb/200G 

2001 /05, dtd. 11-8-2000 holding a denova inquiry 

against the applicant on the same charges on which 

the enquiry has been held. 

A copy of the said charge sheet is annexed 

hereto and marked Annexure D to this 

application. 

(VII) 	Thereafter enquiry officer and Presenting 

officer were appointed on 1 3-9-2000. This time, both 

the Enqiry Officer and Presenting Officer have been 

changed. 

A copy of the said order is annexed 

hereto and marked as Annexure-E to 

this application. 

VIII) 	That the applicatin has submitted a repre- 

sentab..on objecting to t1 hold a fresh enquiry 

against the same charges which could not be proved 

once in duly conducted enquiry. But the Respondent 

Contd.. 
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authority with a vious view and against the 

provisions of law is contemplating the denova enquiry 

in order to impose punishment on the applicant. The 

applicant filed a repiesentation stating, inthr alia, 

S 	 that the denova enquiry contemplátM against the 

• 	 applicat was not permissible under the law and he 

requested the authority to abide by the report of the 

Enquiry officer who conducted the enquiry and submitted the 

report earlier. To this representation, the reply 

of the disciplinery authority was that since the earlier 

• 	 memorendum dated 30.7'99 has been cancelled in the 

interest of justice and there is no bar in holding a 

fresh enquiry. 

A copy of the said letter is annexed 

hereto and marked as Annexure-F to 

this application. 

REMEDIES EXHAUST: 

50 	 The applicant filed representation before 

the authority which was not considered according to• 

law. 

• 	 MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE THE COURT: • 

• 	 60 	 • 	The applicant has not filed any case 

in any court in connection with this matter. 

Contd..... 
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RELIEF SOUGHT: 

The deriova proceeding contemplated 

against the applicant vide Memo NO. DE/CTO/DISC/ 

2000-2001/05 9  dtd. 11-8-2000 be set aside and 

quashed. 

INTERIM ORDER: 

The applicant further prays that pending 

disposal of this application, the proceeding 

contemplated against the applicant may kindly be 

stayed. 

LEGAL GROUND: 

The applicatn submits that charge sheet 

was issued against the applicnt on the nasis of 

certain allegation and edpartmental enquiry was duly, 

conducted by appointed Enquiry Officer and Presenting 

Officer. The Enquiry Officer conducted enquiry according 

to the law and submitted his report arrived at a definite 

conclution that charges against the applicant were not 

proved and thereafter he recommended that the applicant 

be exonerated against this deninite. finding and 

rejecting the report of the Enquiry Officer. A Fresh 

Enquiry has been ordered in accordance with the violalion 

of the rules. 

C ontd. . . 



PARTICULARS 

9. No, of,  IPO: 

Name of Post Office: 

Name of post office at 

which payable 

100 List of Annexures: 

10-. 

OF IPO: 

guwahati - 

: Guwahati 

A, and A1  : letter dated 17/1 2/99 and 

27.12/99 

B : Enquiry report, 

C : Letter NOe P.F./D-82/2002001/01 

dated 28-7-2000 issued bySDE(Admn) 

fl : Memo NO. DE/CTO/DISC/ND/2000-2001/05 

dtd. 11/8/2000. 

E 	: Letter NO. DE/CTO/DISC/ND/2000-2001/ 

o8, dtd, 13/9/2000 

F 	: Letter NO. DE/CTO/DISC//20002001/ 

06, dtd. 12/9/2000. 	 , 

Contd.... 
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VERIFICATION 

I Shri Nripen Deka, aged about. 	years, 

Telegraph-man CTO , Guwahati, the applicant-abovenarned 

do hereby verify that the statements made in 

true to my knowledge 

and those made in paragraph 4{ L',, j) 

being matters of records are true to my information 

derived therefrom which I believe to be true and 

the rest are my humble submission before this 

Hon'ble Thibunal. 

ADd I sign this applicatthon on this 

the 	 September, 2000 at Guwahati. 

1J\LeM 
SIGNATURE. 

I 
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To 

A 	A 
J1 

7: 
&rt S,Sjckdnr / 
tnutry officor 9/0 	e DF 4A(?urvy) - 

	

• anndttbsto 	Stlpukburi 

Datocil nt 3uintj to 27,12.99 	 L 

iuinc of ooutoot by 4rr0(T) rt Cl- ,Cbrkvsivirty wto is looking tftor te duties ofDF.(G) of C1Q 
GUwLitL. 	 -. 

$Lr, / 
ro mat fuflly I like to drnw your 

ktn9ntttton tttt 1rI q.fl.Ohrtkrnvrty of 9Lfl(G) 
CTO'Guwtt conducted ar prelimnnry inquiry fl*tnt, 	r mo fok qi1egd dictp1thry mntor 0  The 3n1d praIt 
.mannrT/thquiry was condçoted -behind my brick And .zhtl ".• I suhvtttd my roply it as StAted to me that such on -enØuiry wos conducted), Lst1y a cbrrgeeheet has  
been4ssued to me vide h'ts iottpr No, 
dtd./3O,07.99 undor 1u1e-14. 

/ 	tts connection it ts stnted tent 
doPot pçmLt for isuanco of chnrgesbopt,by rn offid6r, 
who  F3 opking ftor tao au'rent duties in M  htgnr 	- . intI Z'fl () Of 

 4tbJunryj4, 
4? 

n, iilew of tha nbovo, I nonrobend tbt 
cbrirget hcet issued by Sri Chakravarty is not 	• 

vnted. It th ?urtbr ctoted thnt tbx'o is otErz6trg 	. 

	

/ irity botwP 	Piie11" and tti, said officer, -,•,. 	I 
• 	 - 	In vtoi of tha above, I rcquot. you to 

orth- c4 the tiF1tt 	n4 pnro r2cconnnry O1(JX in 
r1peat aaordin to to 1n. 	- 	 - 

,- 	I, 	•• t 	 • 	•• 
• ;! : With Thanka, 	 •;;_. 

• 	: 	 Yours Faithfully1., .• 	j 

	

• 	- 	 -- 
/ 	•i 	-. 	• 	 ,• 	•H • 	- 	

/ 	 l 	 (fl Dek 	 . 	• / 	 Tele r C?O 

to 

1 1 	
0•*s•* 

I 
•. 	r 	 . 	

'-- 

f 

/ 
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11 frcr. r 
I 

To 
i)1 (idrn) 

0/0 t tie C i/CPU U uwn tt 1. I •  Lnted nt Guunbnti thu 
17.12.99 

: 

a 

' 4 

I. 	'44 • 	 I 

'Subi- Appotntrxnt of presrittng officer in ropect of 
inquiry being concluotocl uri1or rule—),4 of ccs(cc) 
ru1o; i9( ngntnrt rt ?4,DOkfl T/Mrin(0) c'ro 0uwnitt. 

.. 
I bnvo the honour to drnw your kind nttontion 

to the foll'owing fncts- 	 • 

Ttint, It Li lenrnt t1nt 	t J.N[juttn :r.T0A(rG)-'XV 
of CTO GuwntutI bns btn nppothted presenting offioeT in 
roapect of tbo tnquiry uncior rulo-14 of CCS(CCA) ruoc 
196.nCntn!xt rio. 

That, I hnve jor1ed several COJ!lpinlflt9 agatnat 
rt J.N,Duttn regarding his invo1vnnt in stealing 

the engine of ibassador car No.ui3-Oi-A-809 on 20.6.99, 
ho tnkin ltqttro insido tco office, taking a Telephone 
c,onnoctlofl In tha nnml,  of htc Into fntbDr Ufltn3t 

freedom fighter qunta on priority hnsis by submitting 
false tnforttton etc etc. 	 ., 

As I hnvo obtructrd bin mid complaint against 
b1m for his i:uognl atLvtt1os in the depnrtDflt, bettor" 
.nosa grows bItuCOfl I.rl J.rLDuttn and myself nni vro are now 
pnomy to onch other. 	 . 	 • 	 I 

4 	'That ,!rt J.I.Duttn t act1v1y involved nntrist 
me in this cno from tio very bcgIiintn. 	 -: 

5. That sir, inorovor ,ho Is my 1ictooct union rival.. 	•.. 

.6. It Is only Slri J..Vutta who vlinngod to got the 
ohnrCoLet tsued ngntnt meo 

In view or the nbovo rt J,N.Duttn rr ToA(TQ)-V 
may not perbrtps to the proscnttng offIo in the inquiry 
flntTLt riO. 	 -*4 

I tnerofor, fcrvcnt1y request your jLldiOtoU5 

.gocdsolf to cinngo Onq J..Duttn from tho prQconttng 
orficer to on'uro tripertini. con1uct of tt.e (rrulutry and 	... 
obi Ige, 	 4 

'.:ith Trnnk 1 	Yourtthfuliy 

'4 
Telegrnpti 	ñ(Q) 	

I 

Copy to;- 	 ,L'u Guwnhntt 
1. (I ;.K. ;Ickcthr 	miuLry ,fftce'r t)/O the i)1.L1  1.1/4 	• 

'. 	 (urvay) tumhnti ro1i'ic to hi 	'1101 13. 10/'/1/9) 
t. 

Your n r tt iJ'u I y 

To u,nhntt 
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INQUIRY REPORT 1•' j 
1`40.101GI/1/99 	

Dated at GuwaIii ti le  

309 

.4 

.II 

1 

PRESENT 	
Sri. S.KSjJfdt 
Iriquiiy Officer 
S.0.E., 
0/0 DIi f'1IW(Survey) 
GUWatUtI-3. pr(!cfflinU O11kr 	
Sri J.N.)UUa,Sr.TOA(TG)..IV 	

V 0/0 DET(CT0)IGUJa1atI.1 
Delence Assistatit 	

None 
(The SPS himself gave the 	

V V • defence) 

V 	 V 	 • DISCIPLINARY PROCEEDING UNDER RULE-14 OF CCS(CCA) RULES 165 
INRII'ENDRA DEPA TELEG(flpj I M/\N, CTO.GUWIU.l11'TI 

'Fh afy, i;uiji 	
UC(uJ IV)ubIlc 3eivmi thi. Ntlpondrti i)ülui 1reIgrnph mi(horojj utter rofut,J to as SIJS) was Ch:)tjj() 8lkJcjtjl vki nicino ti 

Pf/D J2JU-2Ooo did. 3O7NW)o ft.nuQcI by iL 0iyiIntij I;itjIr (L) 	m LLrr(c'io),ctiv, IiaIi(tIw isl aitci efu, t uti i a 1lscIpI1,,us y L2uUoiJty.) 
Iliw uiidor 519110t1 wa appoi:itod 	hqfflty uffket vklo Iziy Authority MLMO N0 , Pf/cJ2/. 
2000 dI&I,aI.QU.DrJ • 3U,uuI:ii ly Z3i1 J.N. Outta 1  Sr. TOI (10)-I V 1  do, OH vkio DIcipiInary Memo No. PI :/DU2 ,

92OOQ dated 31/U/4 ww appointed as pte;enIIn officer (hereInafter refcrred 	P.0) to present the case in 
Suppoit of the charges Lx.fore the Inquiry oIIIcer on behalf of 11e DicIpIinary 

authority .The SPS had not taken (lie help of any defence asistan( for the case. 

ESefoi I Plocceti viiili 	I riiay In;itjün that (he SPS has submiLteJ a lettc P)eIore stit lb ig of PICIIillig 	y I ieai iinjid? or 
the DIipIii iry auti lority to iszue the charcjc sheetw;io IC Jooung after tte curlerit dutieC Iii a 	

higher post . tiOWl:vCr (I i5Ui) WIll 1)0 (iILC(l55tU at te cut tclu iot of UIs tepu, I • 

i•i 
V 	V 

I ;. 

Fj 

-- 	_V+; 
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I 	 * 	

2 

thu sittir stirte cj 	d with itS pre1iniinry  HQarin on 27/12/99 when 
thu 	ctouvIi1y d@iiluiud Uiu 	 a afljd i the hasheot 

4nt him and prqftprqr1 	rinq n the 	 nqun@ 
upon this the P.O. w a  ciroctoU to rocood with tho prsen1'on 

joihLt thu 8ps 	TI-lb P.O. wj J 1to dii'octod to ot a xam ~ nod nd 
lc1jJuGtod di tlio dOCU untI? üvIwui, bd Th@titlôiiüU if-i A111 l6xu, iuII 

of tho ci'g 	IwL ill cuticu by 	 itry, th 
WaS diructQcl to submit a 1it of dov.U11 ,16 ritp if ony ,  iuied by him fo 
hig do1weu 	!k wa furLhur diiuod to submii a A* liat of dnce 

Any Whth hQ wintuc1 to pokco bO'fOZQ tha, oiquiy In uppozb 
of his c1of.nco • Tho GPS invpoctorl tho 'Ii atui doQournt on 

LjLjOzt of thi Fo.ilitio tho 1'çju1ax Horinç DtttQcL 

During roowl or h'j in 30/i2/9 the 	duced 
all tho documnts as enlisted in Anrxuro III of th charçj hoet 
i'RUuC tO alld 0 11 3 wCh docut: hcivu buw tkon on 	c etato 

tLt 

$.Exibit 01(i) .- Offjo no dtd 30/3/99 from 5. 0 C () 
$.xibit 02 (13) -  Offi.co nrno CILU 13/4/99. froffl SDL (G) 
:.f!xt. 03 	 TI-117 dtd,24/3/9) 
S.E<t.4 	

- 11-117 dtd130/3/99 

- 	 TI-117 citd.3/4/99 
C. 	t,oC 	

. 	 TI-.117 dL1.12/4/99 
1. .xt.C7 	- 	 floport of Ti(T) dtd 30/3/99 
U.. 	X.(U 	 Jlopoxt of Tc1(T) O Ld.2/4/9ci 

A1thuu9 P .O submitted '15 nos of docurn,nt at the 
timo of Proiiniin'y 1ior.nj dinly ;ix of  thcth oxv tkon a 	ttu oxibit 
on the basis of th() list documunL 	•nIonØd in thc chor 	hut 
iud to t.ho 

iii COUrS of x- yuldI' Hari.ng , th P.O. also 
could adduce only two sta 	 out of three •withs5 as 
a3ntioned in Annexure IV of the charo sheuL in support of the char 
against the SPS. iho wex exaiained by p.0 and 	 by 
UPS. They ore as under; 	I 	 - 

Conted 

- 	 -- 
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Sri D.R.Boro,TtIn)Qctor , CT.O,,C3-J 	. 	
I 

F• 	, 2 $.W2 - Sri Pathjk Chandra Nth 	
I: 

I 	

• 	 S 	

S 	J 	I 	• 	' 	: The •foL,1oin0 thforicu witno !th SPS pOuld adducc 	• 
which aijoved by the Inquiry Authority as Iundr: 

 
H 

(I l) 	't4l J(h.njr Ali , TAO (TG) cr0 ,th 
At tio oncl of 	 tiP6 t' 'UITh)J 	ir opicN.v 	r@f W;tthlIl §t)U1&CJ ti 	fli 	 • Or 	Qj1v)d r 	 j 	 cf t 	P3 	4 @ 

11/ 	• 	 S  

•T,Ij 	1i thtj ci iimLy U1t 	iuccuILor vni thoruçjhiy oxmfliud 	At th dm4, (jl  btj thc, 
prcoCutionj 	cnc ) oro UivniuU. and 	a!mnbIo 

oppoti.unjLjes which they ivild to tho bct of thoir 
wzs no Conp.Liint from ithor :Ldu in this rçd 1. 

Tho, fo11vij 	rLjci of chr 	ViZX wore frrnLd 	in •  tho 1 unid i Al JLXUth I nd 11 oL L 	crcj ihot 	I 

• 	 /QJNEXUfl 	- I 	• 	 I 	 5, 	
•1 

	

The Irj 1\Jripendr3 D) T/Mm , dfO,Guw&at. 	while 	4 	. 
jizfprinLnçj 14-21 Uuty on 24/3/99 w 	LruJLu Lo

c * 	
i-of ro on 3o(399z 	If. 

• . 	
Again said Wripendra Dka was eptruste to deivdr  

	

------- _------ °' 12/4/99\,,,/ 	 I 

	

S 	 I. 
atumunt; of .iinput lit 1ic 	zind ml 4onduct in 	oL, • 

uf Ch'çju 	 S 	• 	 •S 

¶ 	 I 	 S 	• 	 • 	l 	l 	 • 	. 	. 	I 	. 	' Th a t Sri Nripwuira Djk -------------------- 	0/3/99s , 	S  

Again on 8/4/99 while Sri D1 w porfomjng 14-21 Ly- 
--------------------------- 	 1:/4,/99, 	 I 

Conte

- 	' 	
I 

	

• 	
5 	

5 

'1 
• 	I 	.1 	• 	, 	5, 	5 1 •' 	• S• 	 .-. 

I 	
•p 

• 	

L• 	
• 

: 



- 	4 	- 
r4 

4 	
thus 	 drj D0J 	, i/i ri 	CTQ,GU,l)tL 	tLL cif 	1Lji'U y , Ju 1 1vurdL 'tug! j'wc of dub10 	nd 

•.ttry u'vj 	)tcvt 	un 	c 	fluiu 3(1) U) (ii) (iii) oj C((Cc) oiduci ltu.L 	J.9(4. 

	

t 	 ud in 	 of c1r 	lflfljQd in AT-11 exuru I and II to tho 1minorndurn of ChilrgQs Sri Nripondra Doi 
hu L.m cbyucJ vjILh uffences that he was ontrutod to 

d1j 
LoIoam buarinq no 17/24, 07/0 and thU/U ot jifroront 

oCCj0 
but did not de1ivr the telegram to the parLy though it was shown 

dolivarod thus violtd t1lo dQj)artjflQnLjj pruvisiorl . It is 	odj.0 to stress that Charge are orious . In this contt , I ai inquiry 
officor sjjjjj duty Ijund to discuss hereunder the subrnjssjo0 of both 
P 1 30Cution and defenco to bri rio trulh i upwi. 

I) i 

'I'llU crux  of thu cIit j 	j,iri .t Uw PS wa that ho did nnt du.Livu thr 	t 	 I 'ur,it dt to thu 	iru 	u LI `U'Jh ho I(J h*jwim IL Lht ho had U .[ivj.'ud thu tj 	th (11 	Lie 	for Lhi 	irL Is 	h/ 	ILI&I:(I 	,1LIj 	 of ItU.lj 

Of Jr! Uuki 	 1 tU 	iiid coHIpcF) AJQCLI)n 
U111 QkjrUu3' giint him • Nuw it ii to Ujuxumnud hvw 

Ltj PLQuCUt.Lofl 
h)J'jun ublu to ustin tho charges And how fr IhoSpS lids bjun ablo to rfut 	irJ (LIhIQJiI th,j ChJry(jG acjtint 

Liu furu prue judiny for dtajJj discussjo5 
on the ovidencas  

rIi.:nu.,.ri of both pruucutjm jji dud djLia IL is floCo5sary to 
Mention thq procedur 	lacu 6  in th chirtj' huot • 	çui ilido 14(3) of CQi(Cc) Rul 	196 , Anflu': I sh11 drjw up with th0 substnco of thu ""Putatiol l uf :aISCoc1uct or 1.isljuhavjour into definito 

	I  nd  44tjci 	r( 4 
 of cifj. lu L!a Cliargu hout iti 1Uu1ioti 

two artjc1 	woru Iflflitj.)ftd 	Licj,1 	1jr,rfl'RxU) 	ui'( 	•L 

	

.i lt1nJu\} iLl, It 15  not cii' whothur thux'o aru thz' 	Jiffuiur1 
' 'j 	thr 	UtmdU 4/J1 L2Iu-ffl u' two 	a Its 	su, ;<ui 	ur 	 L 	; t 	1t tI}UL 	itsjii 	tijo 

Contod---. 

/ 
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'Provisiuns violtcd by the SPS which w "ntionud iu Annoxure II , Further ihur is no rule liko Cci(Cce) cOnduct RuIr.,  as mentioned in 
chargo thoet intoad of CCS ( conduct) hubs 1964 0  which is a sorioo 
lapse in fraing charge she3t. 

The main witness of tJio prQsccutiQfl Sri D.tØbQQ in i'oply 
tQ Oximinatjon - in - chief by P.O. said that he had found the 
tzm in 4uution i.o no 117/24 in just liko dudtbin, Outside 

effin oil 30/3/99 	i tQr 	t'm i. U7/U iiA iOO/U in 
uit turn 130x on 11419) ,Oi - i huth oetn 	 fowrio th9 

/ LUj,U(jv1IjII Uudu1iV3Jd and he icjuj thu delivery of thoio tolQçJrar 
/ 	t.icn 	!'/nn no1 iO In 1Jtv17 of 11 1, 24 &id  UUuh T/Mti nci,.cJ 

')ttU two 	 'e 	ittit 	VPI An 	c1Qpott1c4n 
( hn ,i iuit iiven ny ptnt Itt rI VMIr cC thci 	cthuz' his rQ111,54t en 

P .0 (4P1 St IOu thL " when Mr Uoro hwi joined , T/? durinç3 oarly 
199) there woo some problem rogurdinfj du1ivry of :acj 	" is not 
c1rby jiving the anziwor of thu p:ob.Lihl rather it is pOintin 
sOnething else i.e. the sitution at that time was created 

During cross -oxamination of SW-I ( Sri. D.R. 13oro) in 
,iointod question of defence H Rule says that non-delivaxy messages 
to be delivered along with the rnessançjr who failed to giva the 
dolivery ". The SW-I replied that as rocords wore with him , ho Could 
verify without the concerncJ messanger . The reply was quito 

improper as on this varjfict.jQn flUt 14 (J)srga ihoet wn itu;uorj to 
the SPS • Hence it was necessary on tho part of tho officiI. who 
'nude tiw preliminary uquiry to abide by tho pproprito rules o 
tti4t there ahoulU not bo any douht ot any point of tiflljth 	th 
action wore vidjCtj 	end churg j  frerncjd az'o not voyuu 

Si-1 in his reply to examination -in- chief and cross 
uxuuijnatjon mentioned that telegram no. 117/24 he found it out side 
office and other two telegram no.187/8 and 188/8 he found in out 
turn box • On both occasion he hirnelf found the und.tjvered 

Contoch  
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------a 
tgrj and out turn bO i 	:uj,L 	1t UUL' a1; 	to Ii u:jcLr tlj c' 	uj 	(IR). It i not Uflc  h d 	 oo why T/ 	 uptjr nd op 	 J 

un  puij 	o th 
	ouLtur,i ox Without th 

0 inchur, of out tu 	bo> 	It oon that it wi t 	tIit two fldljvrd telay ram woro avjjjabju i:  out  

If 
we take it that the SPS has not'mado the d1vcry given fdc  

that a mjn of 	
pr in T slip uv than it cannot b 	r bIji / 	

wuuid u'u t fUuu  AUL turn bu;< o that ho 
iir)llt I 

iur 	w 	flu CuHJpJ.j,it b.oti 	Of tho thrctj   statc,111t3ilt ofziny aridr 	hd boun i uurud during which i 	
doubt açjain-, V: ility Iq ;i '; 1: hu 	jvu 

ti ;/12,'99 Uuei.nçj P 
lifliIIdLy iW.Ujt p 	PruntcJd photo Copy Of thO ttjijgjj no 107/t1 und 	• 11,10 undersjg as 1.0* aSkad for the orijnal Copy and ciava p.o. J.av for 

	

o th original copy • P.Q. car back a
st o r 	ti 	and pruuuc th suIn photo copy with 	coifjcate iflcrj 	in it on back dt0 

	

i flOe proper and this creats obstrgctjon to 	 tru 
Th0 dufuncu witn,ss D 	who w 	vorJj 	it) ti1) L)U Lht o( tw 	

hLj t)y tIL L14d0 04:'  Iii whIch tis Opnod 0/ peon durin tti 	i
tu 

eIilj qutjon H 
 whthor TI Can jiv Cot L&n 

to 	(1) WithuuL th(omj 	 p&O (lit) 	,h Jrintjj that ,  iro wron 	 Thj u don0 ' , Th 

Thu JV1,onc o tvuri Uu)flJt)j0 OPPOAunity to 
or rebut every point r1i 	ni him. Tho t1drd of pro 	r(tujred in a dprt;nta1 unuiiy Uiffr !flaturiajIy froi, th stdndardrd 

A. proof rtuirad in ciminal t ri 81. 	 r  
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7/Coii-7 

p TEO[CATONS 
t/Ufujco o th 

/ T 	
ThGJ)i 	

Efl9influr um iixscip 

Dated .'üycio 
Subs— tports  of I.Q,  

O 	
In 	sp:ct f Ru.lt 14 	
fzwcj aQinsl si 	

DuJr 	cro/GH 
5£ r, 

L 1w 	
bo to t thut thu 1'in 	

iru 	ocjc 	n 
b 

III  

t h u4 ricJ t h fu 	
c MY fl I r  

1v: thi 	
bu 	

tif 	ci' - 	1uiitj 	ord 	 u ør n 	
fli p (1) 1 wu hdl 	 t it 	 o r Ago 

7 
z urldcrEu1u 14 

Thu thoQ 	ioq with 
ftC 	'nt f 	yo 	f'urtfi 	tto 

utatori hbcvr,. 

SU 
(JoM.Ournnt.,,,, 

/cJin), CTO/GH 
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(6) The receipt of the Memorandum may be cknowledged1 

• 	 -I  
-'2(,. •:ii ft. 

- 	( iJK1Nath 
uiviionul 	g.nor, 

Central Telegraph Office 0  
Gwahti.-7Ei1O0i. 
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tI 1 

To 

\,Z
Shri Nripendra Dek,T/Man, 

..cc.ntrl Telegraph Qffio, 
Panbazar9 Guwahati-'7B100 1, 

NX 

No. I)E/CT0/DISC/UD/2000-2001/65 

Government of India 
t4inistry of Communications 
Department of TeLecommunic4tiOfl5 , 
Office of the Divisiona1Engieer'.. 
Central Telegraph Office g Panbazr, 
Guwahatl-781001e 
Date:-

MEMORJNDUM. 

The under3lcjncci proposes to hold an Aftquiry against 
hri Nripendra oeka,Telegr3ph Mn,CTQ,GUwthti mesnger No 0  20 

Under Rule 14 of the Central CIVIl iervices (Cl.assificat4on 
Control an5 Appaal),IUlQO,19'35, icub8tn& of the iupta 
tion of mitconduct qr mi3b eviou In rspet àf whieh. the 
inquiry is proposer3 to be held is set oi.t 4 ifl th9 encled 
3tatamont of articles ot.chargo (Annexurp-l)a, 	atatement of 
the imputnti=i of misconduct or mibhviO' 'i UpPQr of 
oc 	rtic10 of chrço i& .mc1od (MinxttrøX) A liflt o - 
documents by which, and a -list of withossoli by Whomthe artic.eo 
of ChTcJO IT 	QpOOd to bo uwitinod OrO 6150 encloo 	- 	

t 

(i(,1ouro-XX and IV) 
(2) Shri Nripandra ocka la 6iroctodto subaUt within 10 6y 
of,  the recipt of thifl Mornortindum a written ntAtamont of hial  
defence and also to state whthor he desires to bo hoard in 
eron. 

() no i ts I nformad that on inquiry will be hold only in 
rtpct ot tho 	rtic100 Of 011117C10 aft aro not emitted, i: •. 
hou1d,there1ore,3peCi1iCal1Y odmit or ny eác 	uelØot:Ht 

chrQo. 
- 	 - 

(4). Shri LrIpindra Dka is fuLther informed that i 	'doo•a 
not Lrnbmit his written statement of ,defenàe on or befox'c the 
date specIfid in p4ra.2 Qb: o,or , doos not'appOar in pOrQfl-_ .  
before the inquiring authority or otherwiae fails 	rcfuao. 
to comply with the provisions of Rule 14 of the cC (pi) 	.- 
Rulct,l965 or th orders/directions 1rsueâ npUrEanC o 	H. 

4d Rulas U10 iiiOl aUU1 0 1.1 ty n1y 10f thC pqtoor 
againat him ex-part. 	 ,. . 

() . A•ttGntlou of Uhi Nripn1a Dk :10 Ifivitodto MAI@ 20 	H 
of the Central Civil Service (Conduct) RUles, 1964 undt 
wh ih no 00)V414 11 1 1i o n t twrvml. thI I bring, Or ttipt o bring 
eny political or outside intluonco to br UpQn nny 
iuthority to UC:hOL hia inturort in rpwt o 110 : 3 tor . 
taininq to his ;irvic under the Governmont,Xfly reproinan 
tion is received on hiu bchil€fom anoth,Ofl!in retpct.' 
of any matter dealt with In theie prOCQoditk'it will be 
pre3umed that Shri Nripendra Deka 13 aware 	such a rre -, 
sentation and that It has been made at his insthnce and act 1 c'' 
will be t*ken aqaln:It him foi7 violation of Rule 20 of the 
C.C.S.(Conduct) Rules, 1964 	 . 	. 

i 	Li 

t 
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ANIIEXURE-.I 
	 I . 	Ii 

atemeflt of Article of charge fraed against 
ripendra Deka, /I4,CTOGUWah8t1. 

1 

I 	 1 

ArtiC1eI 	 'H 

That the niid Shri ripendr Deka (MesOflg 	o,2O) 

while functioning 85 T/Mcn in CTOGUWhti on 240399 

w5 i3SUeda C tolagrrnn bearing o.117/24Vid317 i 

dto 24-03 	for o1ivey to tho 	
hri NripOnri 

peka did not deliver the said tc1OgrUfl on that data to 

thu addressee but 1jubrll itted the concerned TI17 with a 

	

akç receipt signature of the addroso(O nd1hui viotO( 	• 

lâ3(i) Ci), (U) & (ui) of CCS (Conduct) ue 0 1964u 

- 	 I 	 •I 	 • 

Jrt1c1O-II 

- 
Ag.ii the said Shri Nipefld 	Deka (Messengr 	O) 

while functioning as T/1an in C1O,GUW8hti on OB-04-99 

w,itUid 2(two) Nos. of 'C 4  telegrams 

and 188/8 fordelivorY to the ddrO ovidO T..7tO 

O304-99. $hri Nripodr Duk did not Ectul1Y deliver 

thoso 2 tologrrnb but buftnit -t.0411 trio rl(Vflt DZ.U7'With - 

	

kO achnCowlUdgOmOntD 03 if t1O tole-,graram wo ra d ivtre 	•- 

to tho addroh000g by him on thti 	t( 01A  thlao vio1MO 

iu10 3(') (i)1 (ii) 	(iii) of CCS (Conuèt) u1194. 

; 	 -. 

: 
: 

l 
I 

I - 

I 	

I 	
II 

, 

r 	

' 	L 
•11 

-- 	--v. 
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ANNCXUfU-:tI 

I titr.murt ok i.itiputiUon o m1Li1uct or 
In :up0Lt Of thu 	tic10 	 £od EJtzinDt si 
urlL)unclr (t 	TuJurj rtpl HUD, C'LO, 	ihti . 	 • 

tiio-X 

That 
611

rI Nrlperidra cka (tessencier No.20) while func- 

i • 

j 

• 	 I 

tloninçj aj T/Mtin oil 24-03-99 wUr eItUZ3tedtO deliver the • 
'CI tei.egrarn•bearing No.117/24 along with 2 other telegrams ) throuçjh 'J1 1117 (1)tod 24•-03-99. sj%q 	 Nripcnra Doka . 
uub:ii.ttted the 1rL-117 dated 24-03-99 on tho iaino date with • I 
an illegiblo rucoipt iiigmturt .çaint that very tolagrarn 
t1o,117/24.A1 itoni3hiicj1y aftov 6 	daya i.. on 30-03.99 	I 
that v:•y p4rticular eo1crüin wç 	cun1 1y.nç Ln tho D.O 
JUCtiOh of (1 1 0,JuwuhLL by h.'i i.1( oio,Towr iJJCtOL' 

*111 1 0 ruts ttci z' m.s:, thc:n b LOthJIl t to thu kflOWlUO1U lof 	• u 	•: (o) , 
CT0,Guwulsu1 by thu T.I.who then zArraiigod to &s]ivcr tho 

'rrwo. 317/24 thoijh uother T/Zn nnsod Chi Phatik Ch. Uthl ft 
(icng:r o.3) on 30-0-9 vics TX..117 ditod 3003.99, 	• .1' 
A:; tuch it .1 Ovilont that the 	id 63hri Nripond 	Dokt did' 
not csctuly doliver the tt.luoram No.117/24 and nubrnittd 	,, 
thn olevnt TI-117 with s Eko •zuccipt uignoturo on 24..O39 
£thri tlripendra Uok either rlugligently and caro1eely ot 
the teleqrern No.117/24 while it was in his cutocy or he 

thurte1y sniQplticecl the thM very tuloQrnm with nfl ill" 
snti Vt: 	ne1 in I 4%f!  i10 in tonsi nn . 

	
: 

Thu the :Ui Id ';hri 11 ripcnl re Imkzi, T/ttun haøhow gcoa II 
n.çji 1V3n(:o  in (IU (:y, Jntk of .1i t); ri y 1n(1 mont c*oi 	bout 
kl,.i 	pofltb1 ii t:ini. lie lIIc)ptd s;WiI!ldi mOtifl3' to d(CiOVO 	• 
puL'lic in to :;w; t. nd £u ml tihail f4lku lOCUtflOi) t to thu dopLt 
ttjgt whirh ru tot11y unLnninQ from elsa part of 	QOVOfl ii 1 
mont unrvpnt ind thuc vIo1c%tu(t the proviaionn of 1u10i 3(3,) .()I 
(LI) 6 (iii) oL CCa (Crnirluu., ilul'uj, 19G4. 	 1 	

14 
I 	 I 

	

I 	I 	• 	• 

_________________ 	 •li 

• 	• 	 •:j 

	

That th e said Chri flripndr Doktk (Muongar No.20) 	1 

while functioniig as T/Man in CTO,Cuwahat.j on 0-04-99 was 
alloted at 1725 hri. to deliver 2 0on. of C' to1o;rarn3 
boarin9 No. 107/0 & 18018 vide Ti-il? d:itod 08-0499. I5hri 
Nripendro flokt ro-ubrnittcc2 the reluvant TI117 at 203C 1ro o  
on thu 4aino day with romv I 	jJJiu reculpt uignaturr 
a token of dolivory of the Lldjd ttilocjrttrni to the pçrtica, 	I - 
Ju I LIU rpi oi n'j Ày 'if tui 4 	4jrivii Lu. on  
thu tulnjrini u,. 187/0 1. 100/H were touwl In:ILtU tt'o Cultwn 
[rnx of the I/fl 3t,rt1øn of CFt(fl'w.lint: I. by the Town Xncpuutor •, 
£hri r.JLvoro.'rhn matter buizig brceçJl 1 t in t- ho knowludçio r- P.  
CD(G),CT0,0uwhti On that (oit,4yieraneiattiont wna mdo to. 
deliver the3o2 tcicgram3 by another T/Man narned Shri1DiiJen 1 . 
Borah (Ne9cenger No.5,T/Man,CTO,Guwahti dicle TI-117 dated 
12-04-99.Therc fore,lt in cryta.t clear thdt the aaidShri 
Nripendra Deka,T/Mtin di6  not actually dojivor the 'bovn 	- I 
mentioned 2 tu1egrama oz 0(3-04-99 i•ml nciopted 	,u4,11 43t'iit 
proceedure to fill up the Tl-17 L 	prnorof delivory ,  
It to 1 uo ovi nt th.i1 Jhrt N ripnc1r 	T/L1rn oithor 	•It 

• 	cru1uøooly loot thu 2 t:le'jru'n while it w 	in hia oUflt0dy4; 3•I 
or ho dollberatoly mip1uced the mtt1 toloy,.e •,.th I 

o  
 I 

mdafide Inten3I)n.1oreovr,;hr1 NrIpcn -a DukA furnishacl  
a falio ntntcçmt In rojily of 	0) ,C;h iiD,a,nhiti .lottnr 
No. TD121/EMtiO/99-00/15 dttcI 15-04-99 "ide hic jotter r 
dtod 16-04-99 tatinq that 11*: delivered tho onid 2 tn3ogrmno' f 
to the 	drCiOQ 011 the 511W (1AttC. 

- 	I 	 - 	• 

I 	
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GOVIM)tNT0F JDA 	
FxKt 

MU4)$TE' (W 11(1413 	
jR3jQRt4A MAN1Ri)'A 

qi fqtm  
rip rciNSU opERA11OYS, ASSAM 

c t) jCg OF,THE 	 ,.781007 	 . 	 . 

0G
U W.lIA-11-751CO 

 
• 

tt Q 	
tho 8th Aug/2Q 00  

j . 

	

I 	

. 	 1 

.3 .  

Shri Rup Kumar Ds ofl o Shr 	O3 of Ch1b 	
; 	

1r? 

viU3 	
under potchorkUCht 	

BrpOtD is horOY 

n o purelY temporarY bas5 to the p&t ot ChoW0r 

the offCO of ho DirOCtOr of COflU Op ntOfl, Ab&1)m, Guwha, 

in tho ctC 
of py 3.250__2660_032O0/ 	

piuo ot1tor 

	

allowances as thisStbb0 under. Cont31 Got. TUO5 
O 3Jnon 	.1: 

from time to time for a periOd, uPtO 28 2 OO or until 
furflO 

	

order whichever is earliC 	

. 	 •: • 	• 

	

The apPoi° 	
is ubi9Ct to receipt of sat facto 

 
11 

	

R and prodUCti° 
of MediCal fithess cottEicat?,0mth 

• 	L 

spprOPrite authOrY 

 

	

The 3bOVO tomP0rY 
ppiflttflt is ad agaflSt thej 	i 

	

• 	 I

11 

	

rcjsultOflt aC3nCY oecUrr 	(Jt(St thQ PUry to )OrOrY 	
.! 

	

for 2QO Ccn$U. The 
snCt10 for ttP° 	

pOt 

galActioned 	 3 	
I 	I 	 . 

 

	

wl i)Id conttnd and the thCumb0 
	haVO tO 	

tor 	OtOd oVCtfl 	\ •ti1\: 

	

coru ttw ,xpiY 	
the term wLthcU 	

tico anq 	
én 	

•• 

ot tQQO 	fl(i ttiO Qovt wOP 	
hflVt FO 	

: 

	

f .he ngro 	to the 	
OV .terIIIII 	nd C''° 	

l 

join 	mmodit1Y 	
I 	. 	.•. .• 	• 	.' 

.•'; 

	

l's 	. 	
. 	•1 	i• 

!. 

. Ul•.C' O CI3US  sa 

	

AA'• 	i; 	j;3liI' 	
I: 

3 	I 	 • 

toiflO 	
LV/117 	

D;tC t I /U/2000  • 	
• 	. 

	

COPr to i i. The Pay 	
AeCOUflt uUtc  
;i•,i 

2. 	e 	.U.C.0. (1UO. 	
3 	 . 	:!c 	• - 	, • 

I 	
Estt. BraflC1.3 4 The AcCOUI 

	ranch 

	

. Sh 	
Lup kurar Das, Vl Chaibar, P.O. & P.S. 

	• 

p3CharkUiP Dst.'5 rpetao 
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ASiI 1lLCI' 	OF CI143S 
NIIATI 
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......... .................... 

Thus the s -t.td Shri Nripendra Dek,T/Man han shown 
lack of intcgrity,gros3a negliqenco in duty deliberate 
OLcntjon of Of1CiC1 	 otot r lr ' ii 	 '(Il 

rnen to cc1ve public interot tnd furni;hed fame 
8ttoment to the department which are totally unbecoming 
from the partof a government servant and thu8 he violated 
the provisiona of Rule 3(1) (1), (Ii) & (iii) of C.C.S 
(Conduct) Rules, 1964. 

ANNEXURE-Ill 

Li8t of docurnent8 by which thr .articlea of charge 
framed tlgain8t Shri Nripendra Deka,T/Man,CT0 g 0uwahat1. 
are propoBod to be nuatained. 	 .. 

 TI-il? dte 	24-0399, 	 •2 	 , 
 Report of Chri D.R.Boro,Town Inupoctor, 

C'ZO,Cuw&'tJ. 	(1at(1 	30-0.-994 • 
 TI117ditod 30-03....99 
 Lottor No.TD 	21/X-Momo/9a.99/11 dated 

viv o 

30-03-99 of SE(G),CT0,Ouwahatj addre 	Relevant to 
3aod to Shri Nriporidru 	)ok,D/Mfl, 

 rottor No. TD-.121/Ex-Memo/99_OO/ dated 
20-04-99 of 3DI!((.),CT0,Qt1wI3htj 	addra- 
uOd to Libri D.fl.0OLO Q TOWfl Xnpocot, 

 Report of Shri D,R.loro,Town Inspector • 
dted 29-0499 addrei3cd to SDE(G), • 
CTO,Guwahatj,  

 TI117Ldated 08-049:, 	• 
.J  

. 
Report of Shri D.R.Boro,Town Inspector 	 . 
CTO e Quwahati dated 12-04.99 addreae& ì 
to SDE(0) c TO c Quwahtj, 	 • 

 fl-117 dted i2-0499. 	 • 	fl1oveit to 
• 

 Letter No, 122JLx-.Momo/99.00/l5daté 	AticiX 0  
15-0499 of SD(0),CT0Guwahjtj addr • 

. need to Shri Nripendri Dok,T/Mnn 
 

• 
Lettor dAted 160499 of 311ri Uriptndral  
Dok,T/11n urLIod to SDI (G) ,ciO, 	f 
Quwahati0 	 •. 	

- 
t 

I .•,,  • 

ANNEXURE-IV .1 
--*--- 	 I 

• 

Li.$tof witneBe3 by whoLn the articlo3 of charge 
framed agai. n st Sh ri Nripond ra Dek a, T/tlan, CTO,Guwahatj are 
propo5ed tobq 9u;;t [ned0 

1 Shri 0. R.I3oro, Town Inptct:or, CTO, Ouwaht 9  

2. 	Phtik Ch. 	th,T/M 	O.3()CT0OUW1Zthti 0  

36 	I)wijn 3orah,T/Mi 	oo 	;TO,Guwthti 0  

• 

& 

- 	.-.• 	j 

1. 
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 Qo'trnnt of India 
Miniatry' of CojruuAicAtiofl, 
Of fi2C 'of tho. Diviion.l Engiwer 
C2ntral T1grph Of fic es  
u4hti.'781001e 

I 

s—Guwuh&tt 	' 	DtC'.1 1 3-O92OOO. 

,wUIUi. ai inuLiy wdr Rula 14 of ti Cntx.1 
Cjvjl 	yj-ceii '(ClaouificaLkon # Coutrol 
1965 .IEJ being. held aQa.that Shri Nripéndra Deka8 'e1ograph 

-. 

JND WHEREAS the indoiignad aeø thct & 
Prut3nting Of Lio should be 8ppo ted to re8ont on 
bcth&Lf of thai wizruigad tho .crie iü rnport of th 
artio1i of charga. ••  

L1t( 
)y 

id .tulu hcby • 
13 Lfl 	 S o/o the  

ottthç OfEicør. 

th4 UnA fsrol W 10 	 ot? 044  

pointa chri Mwdhk&v Ct rt&t 1,' 
0UT,AflWt1 Cid1Cuwithuti 

• 	 . 
• 	 . 	. 	 ( ..i&ith )' 

v1orL-  Saginears  
Central I lçjrph Of?LcO Q  

Quw&tti-781003. 

Copy tog 	• 	 . . 	 . 

1) f3b. 	3hDrtkar Choi,dr, D.a.e 3,or. (Rctt) ,O/O th ccrn:l, 
AOPam Circic Q &httd7 (Pri itin 'Off.tcr) with 

>.Copies of ncosry docunantz. 

'hri NriJ?ondr. Dek,T/Mn .'CTO,Ouwhati 

Sh ri A. B.$a ranp 03D (DI) .lt. ,Path •(tictiry. Of ftcGr) 

The D.G.14. (Admn) ,O/O the cGMTD zearn Circ1eGuwahati 
for informationk ploasee 	 ., 

• 	.• 	•.. 	. 
• • 	• 	 Diviionagieor, 

• 	• • 	 C@ntr1 Tolegraph Of fic 
• 	 • 	 Guwahatj.-781001e 

vj

• 	 • 

I 	• 	 '- 	1 
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S 	Gàvernrnent of India 
Department of TeIecommunjatjons Office of the [ivisional 

o. DE/CTo/I)xsc/nb/20002001/6 Datedat Guwahati, 

the 12092000. 

To 

Shrj. Nrlpendra Deka,T/Man, 
Central Telegraph Office, 
Panbazar,Guwaltj781001 

In rcspoflge to thioffjc momrQndun No1, EE/cTQ43Q" dathd 	 V.You prayed vide your application dated. 2 l.O2O0O fOr.a11owing another1, 10 (Ten) days time (beyond te normal time limit of 
days) for submission of statement of defence 0  

As it has already passed 20 days after iaue of aforejd memorandum and no utatemei)t of defence received from you, it is presurned that you have nothjnç to nny cc'iinut th4 C1thtQUjh1int you vicie tho ifluiflOrtIndurn and thud it will be trecte thtt yu hiv 	t4h10 Uel ny Attitailimt Q 

IçJrdjncj the lctter No ni1 ditoI -nil you 	 Divi3joa1 Telegph Office,GuwChQtj, it i state). t)at the - urgucment3 mn 
tiond in the said lçtter have' ot no weightae s the earlier memorandum dated 30-07-99 153uec3 by  CTO,Guaiatj has been cancelled 

in the interest of justice. As such your request in the conclusion of your can not be 5ccu3ec to 

' 

L)lh 
)I r 	Divisional Enginee, 

Central Teiegraph'ffj1 
GuWahatj_781:001 

15• 	

O••OOO,Q.. 	 - 

C 

: 5  

4, H 



& 
central Admi.La'-' Tr;buaJ 

7MAR2W 
ta1 RTAq1E  

Guwuhti Bencl'i 
	 '\t 

IN THE CENTRAL ADMINISTRATIVE TRD3tINAL 

GUWAHATI BENGH 	GUAHTI. 

O.A. NO. 301/2000  

Shri Nripen Delca 

- 

Union of India and others. 

-AND - 

IN THE MATTER OP : 

3Aritten Statement submitted by the 

Respondents in O.A. No. 301/2000. 

The respondents beg to szbmit on brief hostoy 

of the case before submitting para-wise written statement 

which be treated as a part of written statement. 

BRIEP HISTORY OP THE_CASE: 

A charge sheet under Rule 14 of OCS (OGA), Rules, 

1965 was isied against Sri Nripendra Deka, Telegraphman, 

G.P.O. Guwahati vide No. fl'/D-82/99-2 000 dated 30-07-99 by 

the SDE(G), G.P.O. Guwahati. &LTI 3.K. Sikidar, SDE (M/;W) 

Survey, Guwabati-3 and &iri J.N. Dutta, Chief ss(o), GPO, 

Guwahati were appointed as Inquiry Officer and presenting 

Officer respectively for the purpose of inquiry into the 

charges brought in the said charge sheet. 

Contd. .. . . 
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On receipt of the inquiry report, the $DIE (Admn). 

OTO, (hiwahati (erstwhile post of SDIE(() forwarded the all 

relevant papers of the said case to the D.E., CTO, Guwahati 

(competent disciplinary authority for major penalty) with 

his comment for further necessary action and orders. 

Thereafter, the D.E. CTO, Guwahati, on 

examination of all papers/records of the proceedings issued 

an order for cancellation of the said charge sheet and all 

f011Ow up action on it proposing for issue of a fresh charge 

sheet appropriate to the nature of charges In the interest 

of justice. 

Accordingly fresh charge sheet was issued vide No. 

DE/CTO/Dj5C/D/2 000-2001/05 dated 11-06-2000 by the D.E. CTO, 

Guwahati again st Shri Nripendra Deka • An Inquiry Authority 

and a Tresenting Officer have also been appointed afresh to 

inquire into the charges. 

NOTE : 

1) 	An authority who is empowered to impose any major 

or any minor penalty on an official is called Disciplinary 

Authority. There is no bar to issue a charge sheet under 

Rule 14 ( meant for major penalty) bya disciplinary authority 

who is empowered to impose only minor penalty on an. official. 

As such, SDE(G) in looking after capacity can, issue charge 

sheet under Rule 14 against a telegrapbman. 

Ci. t d. . . . . .. . 
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D.E., CTO, Guwabati Is the competent authority 

to issue order for major penalty under Th.le 14 and as such, 

the case with all relevant records was forwarded by the 80 

(ADNN) for ft..rther necessary action. 

iii) 	Competent disciplinary authority can accept 

the findings of an Inquiry report or otherwise after thorough 

and careftil examination. The competent authority may also 

cancel/drop a charge sheet/proceedings at any stage In the 

interest of justice and he may also issue a fresh charge sheet 

if considered necessary in the particular circumstances in the 

interest of justice. 

1U-SE G11 

1. 	 That with regard to paras 1, 1(a), (b), Cc), 

Thra-2, Para-3, ara-4(I) the respondents beg to offer no 

comments. 

20 	 That with regard to para 4(11), the respondents 

beg to state that it is correct that the charge sheet was 

Issued by SD(G), OTO, Guwahati. &i.ri S.K. 31kIdar,SD(MtW) 

Survey, Guwahati-3 was appointed as Inquiry Officer and Shri 

J.N. Datta r  Chief 85(0), CTO, Guwahati was appointed as 

presenting Officer. 

Through the officer who issued the thage sheet 

was looking after the job of 8Di(G), he is competent to issue 

the charge sheet as per Departmental rule. Issue of charge - 

sheet and issue of penalty order are two different things. 

The appointment of Shri J .N • litta as P.O. is 

not at all against the rule as envisaged.in CC3(CCA)1ules 1965. 
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3. 	 That with regard to para 4(111) the respondents 

beg to offer no comment. 

4. 	 That with regard to para 4(i') the respondents 

beg to state that the contents of the para relates to charge 

sheet No. P/D-82/99-20 00  dated 30.07.99  which was subsequen-

tly cancelled by the D.]., CTO, Guwahati No. D/CPO/Disc/ 

ND/2000-2001/04 dated 31. 07.2000  and as such it has got no 

weightage 

Copy of letter dated 31.7.2 000  is enclosed as 

Anneire 

40 	 That with regard to para 4(v), the respondents 

beg to offer no comment. 

50 	 That with regard to para 4(vi) the 'Respondents 

beg to state that the issue of charge sheet and denovo inquiry 

was needed in the interest of justice. 

6 • 	 That with regard to para 4(vii) the respondents 

beg to state that the appointment of Inquiry Officer and P.O. 

afresh is Z quite justified and as per rule. 

That with regard to para 4(viii) the respondents 

b eg to offer no comment. 

That with regard to para 59, the respondents 
.4L7 J4flL- 

beg to state thatAit  nth agreed. The applican.t has got the 

scope of firnishing his statemen t of defence before the 

I±iquiry &fflx Authority in the proceedings of denovo 

inquiry. The applicant is also liable to get all 3mzmadkiz  
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reasonable opportunities from the independent inquiry 

authority. Moreover, in all such cases of disciplinary 
£L 

cases, an accused official have the right of appeal to 

the Appellate Authority even, after issue of any punishment 

order by a disciplinary authority. 

That with regard to paras 6 and 7 the res-

pondents beg to offer no comments. 

That with regard to para 8 the respondents 

beg to state that the proceedings not to be stayed as the 

proposed inquiry is meant to find the truth in the interest 

of justice. 

That with regard to para 9 the respondents 

beg to state that the Disciplinary Authority is the right 

person to examine a report of an Inquiring Authority whether 

it is appropriate or otherwise. 

An Inquiring Authority is to comment only 

whether the charges are proved or not, but the Inquiry 

Officer can not recommend exoneration, or any punishmen.t 

to be imposed in a Inquiry Report. 

11 • 	 That with regard to paras 9 and 10 the 

respondents beg to offer no comment. 

Verification •1.••.i 
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I, Shri 	ct 	 u- i-a 

being autborised do here by solemnly declare that the 

statement made in this qritten statement are true to my 

1iowlcdge , believe and information and I have not suppre-

ssed any material fact. 

And I sign this verification on this 13$? day 

of 1)cocmber,2QO-. 
V 

Deolarant • 
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No0 DE/CTO/nisc/ND/200020 0 4/C 

Government of India, 
Department of TelecOmmUflClC 

Office of the DiviSiOnal Jinqi... 
Central Telegraph Off 
Guwahati781001.o 

Dated at Guwahati,the 31-07.2OO,. 

OR D ER. 

WHEREAS, a charge sheet was issued against 'Shri 
Nripendra Deka,Telegraph Man 0 CTO,GUWahati vide SDE(()T 0  

Guwahati No0 PF/D-82/99-2000 dated 30-07-99 proposing o 
hold an enquiry under Rule 14 of CCS(C('A) RU1/196 

AND WHEREAS D  Shri S 0K 0 Sikidar 0  SDE (M/W) Survcy. O/ 
Divisional Engneer M/1 Surveyp Guwahat±-3 was aopo:Ln d 
Inquiring authority vide SDE(G),CTO,GUWaflatl  

992000/1 dated 31-08-99 to.inquire into the charges. :. 

above mentioned chaTe sheet0 

AND WHEREAS, the reports with all relevant pacr; c 
the foresaid case have been fonjarded to the unde:c:P 

vide SDE(AdThfl),CTO,GUWaflati No0 PFd/ê2/2000200i/)) a 
28-07-2000 for taking necessary action on the basis 
reports and records of the case0 

ixt- NOW on scrutiny and careful examination of th2' a-

saId charge sheet 0  inquiry report and all relevant 

it is found that there is some flaw and inherent de:& 
framing the charge sheet as well as there. are oroeeu-\. 
mistakes through out the wiiole process of inquiry coi 

• 	" by the Inquiring Authority0 

NOW 0  considering the circumstanCeS of the' case 
the interest of justice e  the undersigned as DiSCipli111. 

Authority cance1sthe af oresaid original charge shce 

thereby dropps all the followup proceeding on it 
intention to issue a subsequent charge sheet aorcpt. 
to the nature of the charges as envisaged vie  

letter NO0114/324/78DIS 	dated 5th uly 1979 
• 	 --- - 	

v • 

D 0KN-ath'\' 
Divisichal Engifleer 
Central Telegraph 0fT.ic 
Guwahati-78100 1 

Copy to 
1. Shri Nripendra 	 along .:iv 

copy of inquiry report & a copy of reoort of 
• 	 2) The S0DE0(Adn1fl),CTO,0aO 

3) Shri S 0K 0 Sflddar,SDE (N/W) Survey (Inquiring At'Y 
0/0 the DDE., (1i/) survey,Gu/h

1- i 3 e 

The 5 0 D 0 E 0 (VJ.g)0/O the G 0 TeleCOmTL,\' 

5 The  D 0 E 0 (Acjmfl),0/0 the 	
iijahz 

• 	 _-••1• ¶:• 
	• 	•••• / 

D 0 K0111ath') 
• 	 • 	 • Divisional EngiflCr, 

Central Telegraph Of ICC.;  

Guwahat1i 8:i•0O 


